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Bihar State University Service Commission Act, 2017
[Bihar Act 21, 2017]
AN

ACT

To provide for the constitution of the the Bihar State University Service Commission
for appointment to the post of teachers in the universities and constituent colleges of the
State of Bihar.

Be it enacted by the Legislature of the State of Bihar in the sixty eighth
Year of the Republic of India as follows:-
1. Short title, extent and commencement.—(1) This Act may be called the
Bihar State University Service Commission Act, 2017.
(2) It shall extend to the whole State of Bihar.
(3) It shall come into force on such date as the State Government may fix by
notification in the official Gazette.

2. Definitions - In this Act, unless otherwise requires in the subject or context -
@) ‘Act’ means the Bihar State University Service Commission Act; 2017;
(i1) ‘Chairman’ means the Chairman appointed under Section -4 of the Act;
(iii) ‘Constituent College’ means a teaching institution maintained or controlled

by the university or State Government in which education of graduation and
above in given;

@iv) ‘Institution’ means Institution maintained or recognised by the university;

(v) ‘Prescribde’ means prescribed under this Act or Rules or Regulations made
thereunder;

(vi) ‘Teacher’ means, Professor, Associate Professor and Assistant Professor

imparting instruction in department, college or institute maintained by the
university or constituent college;

(vii)  ‘Professor” means a teacher of a college or university duly appointed or
promoted by the competent authority as per the University Grants
Commission Regulations/ directives or statutes made by the State
Government;

(viii)  ‘Associate Professor’ means a teacher of a college or university duly
appointed or promoted by the competent authority as per the University
Grants Commission Regulations/ directives or statutes framed by the State
Government;

(ix) ‘Assistant Professor’ means a teacher of a college or university duly
appointed or promoted by the competent authority as per the
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(x1)

(xi1)
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2)

2)

3)

2)

2
(a)
(b)

University Grants Commission Regulations/ directives or statutes made by
the State Government;
‘University’ includes university established under Bihar University Act,
1976 or Patna University Act, 1976 or any other university to be established
in future under any other legal provision but it does not include law,
medical, technical teaching universities;
‘Government’ means State Government of Bihar;
‘Department’ means Education Department;
Constitution of Commission. -
The State Government shall, by a notification published in the
official gazette, set up the Bihar State University Service Commission
(hereinafter referred to as Commission) ,
The Commission will be a body corporate, having its head office in Patna,
which will have perpetual heritance and its common seal and may sue or may
be sued in the said name,
Composition of the Commission. (1) The Commission will consist of a
Chairman and maximum six members and they shall be wholtime,
The Chairman and the members of the Commission shall be appointed by the
State Government as per the prescribed procedure for the period of three
years from the date of the notification :

Provided that the Maximum age (Retirement) for the post of
Chairman shall be 72 years and 70 years (Retirement) for the members.

The Chairman and the members shall be eligible for reappointment
after expiry of tenure of three years, subject to age restriction as provided
above.

The senior most Member of the commission shall be empowered to function
as chairman in case of any casual vacancy occur to the post of chairman

The qualification for appointment to the post of Chairman/ Members.-
(1) A person to be appointed to the post of Chairman shall be a person
working or retired from the equivalent post of the Chief Secretary of the
State Government or person working or retired from the eqivalent post of
Secretary to Government of India or shall be a person having experience of
Vice Chancellor of any university or an eminent academician.

Out of six members, minimum half of the members shall be University
Professor having at least five years experience as University Professor and
half of the members shall be working or retired officers of State Government
not below the rank of Joint Secretary or working or retired officers of
equivalent rank of Central Government.

Resignation and Removal of Chairman and members.- (1) The Chairman
or member of the Commission may, by request letter in writing under his
hand and addressed to State Government, resign his office which shall come
in to force on being accepted by the State Government :

Provided that if the acceptance of resignation is not communicated
within fifteen days from the date of its receipt, it shall be deemed to have
been accepted.

The Chairman and members shall be removed from the commission if he/she.
is adjudged an insolvent; or
engage herself/himself in any employment during duties of her/his office; or



R o9 (3RO, 4 TAIFEIY 2017

(©

2)

10.

2)

11.

she/he is in the opinion of the Government, unfit to continue to the office due
to mental and physical incapacity or on indulging in any act of omission or
commission detrimental to the interest of the commission.

Provided, that the Chairman and members of the Commission will not
be removed from the office on the ground of proved misconduct or
misbehaviour without an enquiry made in the manner prescribed under the
rules so that such misconduct or misbehavior may be proved.

Secretary of the Commission. - (1) There shall be a secretary of the
Commission, who shall be a full time officer.

The Secretary of the Commission shall be appointed from amongst the
officers of Bihar Administrative Service who is in the pay scale of at least
Joint Secretary in the State Government.

Function and power of the Commission. - The Commission will make
recommendations for the appointment of teachers in the Universities and
Constituent Colleges of Bihar as prescribed under the Patna University Act,
1976 (Bihar act 24, 1976) and the Bihar State University Act, 1976 (Bihar
Act 23, 1976) and in respect of appointment of teachers and it shall discharge
such functions for the appointment of teacher as prescribed for the
Commission, under the said Acts and the Statutes made there under.

power of State Government to make rules.- The state government, by
notification in official gazette, may make rules for appointment/ service
conditions of the Chairman/ Members/ Secretary/ Officers/ staffs of the
Commission and for carrying out objects and purposes of this act, including
for any other matter which has to be or may be prescribed.

Power of the Commission to frame Regulation.- (1) The Commission may
frame regulation for regulating its work and procedure including for the
process of selection of eligible candidate.

The Regulation made by the Commission shall come in force only after prior
approval of the State Government.

Repeal and Savings- After this Act comes in to force, the power of Bihar
Public Service Commission for the appointment of teachers of the
Universities and constituent colleges under the Bihar State Universities Act,
1976 and the Patna University Act, 1976 shall be deemed to be repealed.

(2) Notwithstanding such repeal, anything done or any action taken on the

recommendation of Bihar Public Service Commission under the the Bihar
State Universities Act, 1976 and under the Patna University Act, 1976 shall
be deemed to have been done or taken under this Act as if this Act was
enforced on the day on which such thing was done or such action was taken.
By order of the Governor of Bihar,
MANOJ KUMAR,
Joint Secretary to Government.

Jrefietes, GREE™ AgoTed,
feR, uear g g wd Afedl

ER rae  (ETIROT) 800-571+400-8r0&roto|
Website: http://egazette.bih.nic.in
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2 fagR TToTe (SRR, 15 7S 2018
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fedie 20 omficT 2018 @I argwa fdeR fagd Yoo IfSfmd, 2018 &1 FfeiRad SUSH argare
[ER—TUTE & UINGR 9 $96 gRT USRI fbar omar 8, 59 wRd dfdus & srgeus—348 &
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[ER—ITSIUT & 3T 9,
AT FAR
WBR & AYad Alad |

[ BIHAR ACT 5 OF 2018 ]
Bihar State University Service Commission (Amendment) Act, 2018
AN
ACT
to amend Bihar State University Service Commission Act 2017 (Bihar Act 21, 2017)
Be it enacted by the Legislature of the State of Bihar in the Sixty ninth year of the Republic
of India as follows—
1. Short title, extent and commencement.— (1) This Act may be called the Bihar State
University Service Commission (Amendment) Act, 2018.
(2) It shall extend to the whole of the State of Bihar.
(3) It shall come in force with effect from the date, which the State Government , by

notification, may fix.



fagR 751 (3MTRYT), 15 #AS 2018 3

2. Amendment in section-11 of Bihar Act 21, 2017.—The following proviso shall be
added after sub section (1) of Section- 11 of the Bihar Act 21, 2017.
"Provided that at present on going appointment process to the post of Assistant
Professors on the basis of the advertisements already published by the Bihar Public Service

Commission shall be completed only by the Bihar Public Service Commission.

By order of the Governor of Bihar,
MANOJ KUMAR,
Joint Secretary to the Government.

3refteres, AAfAdTery qsuned,
fIgR, 9e1 gRT yaIfea va gfsal

fIgR TIoTe (SMATHIRUT) 437-571+400-S10ST0UY0 |
Website: http://egazette.bih.nic.in
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2 fagR ot (SramyRor), 31 AR 2021

[fcgkj vi/kfu;e 11] 20217
fcgky jkT; foofo]ky; Bok vk;kx Lh™k/kub vi/kfu;e 2021
fSER g fawafaenera Jar marT srfdfaH, 2017 (RER ifdfam 21, 2017) &1
HeMEE B & oy s |
iLrkouki& fe, faeR wa faeafqenea (WeeM) &M, 2017 (ER e =™ 14, 2017) @
g favafderen denue) sfafram, 2017 (RMeR aiffaw 15, 2017) @& weom & 9 & fawafdemedl &
Jrata Hanfera weIfdenedl & weETerd & fRrere Soft #§ Ffed ax forar ar 2
Jfd, g @ feafdeneri & swia Rl &1 Fygfaa eg [erR T favafdenea dar smam
aferferm, 2017 e 2
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SWRIGd & el # fIgR I5g favafdenera war smanT Afdf ™, 2017 & wraem=l § e
forar ST rfvvard 2 |
IRA TR & §8aRd ay # IR 0 fum—vsa gr1 f=foRaa wu # 98 sifafafia a—
1- If{kir uke] ,o TkjHk A&
(1) uE e f9ER g fvafdera dar Rt (HeieE) Aff==H, 2021 FET ST GO |
(2) I IWUF H 3AD UHRH @ AT | ugd s8R |
2- fegkj vikfuse 21] 2017 dh Mkjk 2 e D*kk/kuA&
(1) faErR Aff=e 21, 2017 @1 9RT 2 & @oe (vi) BT Fraq gforenfud fear smom —
"IAUE” W AU B fawrT, weifdere e favdfdenmery g1 Wanfera wwenm A
M welfdenerl & Uemd (%eR), 98 e (TEIUE UMeR), 98fkd UrER
(GRIICT UIH¥R) T yerrary;
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“(xiil)" wRITETETd | ST & Blelsl BT UT;

oo =R,
WAR B Al |

31 "= 2021
o TcloSilo—01—10/202182155@Qy t—faer faum #eat g =@omqiia iR wemfed
T g fediew 27 W 2021 w0 sgma fogkj jkT; fo'ofo]ky; WBok wkskx %E:"kk/kub
vikfu;e 2021 ifcgkj vikfuse 11] 20214 =1 fr=fafad et oFaR faeR T=M@ & WiMER
¥ @ N TR T S 2, O 9Rdm dfgum & eess-348 & @e (3) & oA S
sifufag &1 oSt oo wifed WS gWem S |
fcgkj&jkT; 1ky di vkn’k 1]

1jdkj d IfpoA

[Bihar Act 11, 2021]
Bihar State University Service Commission (Amendment) Act, 2021
AN
ACT
To amend Bihar State University Service Commission Act, 2017 (Bihar Act 21, 2017)
Preamble— Whereas, Principal in the Universities of Bihar has been included in
teacher category by Bihar State University (Amendment) Act, 2017 (Bihar Act 14, 2017)
and Patna University (Amendment) Act, 2017 (Bihar Act 15, 2017).
Whereas, Bihar State University Service Commission Act 2017 have been enacted,
Therefore it is necessary to include Principal of the colleges in the Universities of
Bihar as teacher under the Bihar State University Service Commission Act, 2017,
On the above mentioned facts, it is expedient to make amendments in the Bihar State
University Service Commission, Act, 2017
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Be it enacted by the Legislature of the State of Bihar in the Seventy second year of
the Republic of India as follows:-
1. Short title and Commencement.—
(1) This Act may be called The Bihar State University Service Commission
(Amendment) Act, 2021.
(2) It shall come in force from the date of its publication in the official gazette.
2. Amendment in section 2 of Bihar Act 21, 2017—
(1) Part (vi) of section 2 shall be substituted by the following :-
"Teacher’ means, Professor, Associate Professor, Assistant
Professor and Principal imparting instruction in department, college or
institute maintained by the university or constituent college;
(2) A new part (xiii) shall be added in section (2) of Bihar Act 21, 2017 as
follows :-
(xiii) "Principal" means, head of College,
P.C. Choudhary,
Secretary to the Government.

Jrefters, AfAaTerd eomed,
fagIR, yeAT g1 yabIfarT ve gfadl

fagR TToTe (SMATHRUT) 236-571+400-S10ET0UI0|
Website: http://egazette.bih.nic.in
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feR—=TIuE & SRy 9,
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2 g o7 (IrAaReT), 2 T 2022

[feeR af&f T 08, 2022]
fer wou favafdene™ ot smanT (HeeE) siafeas 2022
faeR ou favafdene™ dar manT ™, 2017 ([RER iffF=w 21, 2017) &1 HeeE 9 @ forg
e

JHIEE— I & faafdenerdl § Rl & Rad qal R 996 U6 IRl o 9 Fyfad gg f9er
oY fqeafdenad Aar AT § fedel Ud el @ Y&l UR SfVdl Al B a1 Ui fhar S
3MaTTH 2 |

Ia: feer o favafdenera a1 ARt Mfafm, 2017 & aRT 4 § AeRE e
ST AR 2 |
TR TR & fagaRd 99 # IR o9 faum—+sd g1 f=folReaa w9 # g8
rffrafia & —
1. ¥ M, R wd uR - (1) I8 fdfm IR wsw Reafdemer dar
QAT (Feier) M, 2022 H-T ST FH T |
(2) 39T foaR wof fagR g # 8 |
(3) ' IoTUA H SHG UBRM Bl [ I g NI |
2. AR aIfffmm 21, 2017 & ar7T 4 § FeE - (1) R eafram 21, 2017 &1
gRT 4 B IUIRT (2) & WRgd Bl Faq ufcrenfug fean som —
"Ry e U @ fory st amyg (@arfgf) 75 af gel vd wewmmr @ foro
Sfferpad 3y (Farffc) 70 a¥ R |
g I8 b reder Ud HeII YAIIST &g Ut 81 | GA™S @1 faf
o1 fFaiRe $wr aftia afdedd g W1 & srid Ivg WReR gRT FeiRd @1 s, S
I ¥ | ifde =2 Enfr
SRy SfiaTa,

WWPR P TN G |

2 ot 2022
o Telooilo—01—09 /2022—2836 / Ao—TaeR  faum wead g1 Fumiia iR #emed
ol g dated-01" April, 2022+t ofRd feR Wow RafeeE ¥ @R (ddee)
SAffEE, 2022 (ReR fafF=m 08, 2022) 1 ffafad st fgeR fer Tw=w«@ &
MR ¥ THE gN W fEAr S ®, W uRdm d@faum & sgwe-348 % wWe (3) &
i S Afufad #1 ST o W Wifehd WIS WHSM WA |
feR—TSUTe & oa 9,

SOfoRawy SNard,
AR & YA Ffq |
[Bihar Act 08, 2022]
Bihar State University Service Commission (Amendment) Act, 2022
AN
ACT
To amend Bihar State University Service Commission Act, 2017 (Bihar Act 21,
2017)

Preamble—It is essential to make provision for re-appointment of experienced
persons to the posts of Chairman and members of the Bihar State University Service
Commission for proper and transparent appointment to the vacant posts of teachers in the
universities of state.

Hence, it is expedient to make amendments in the Bihar State University Service
Commission, Act, 2017

Be it enacted by the Legislature of the State of Bihar in the Seventy third year of
the Republic of India as follows:-

1. Short title, extent and Commencement.— (1) This Act may be called The
Bihar State University Service Commission (Amendment) Act, 2022.
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(2) It shall extend to the whole of the state of Bihar.
(3) It shall come in force from the date of its publication in the official
gazette.

2. Amendment in section 4 of Bihar Act 21, 2017— Proviso of Sub section (2)
of section 4 of Bihar Act 21, 2017 shall be substituted by the following:-

"Provided that the maximum age (Retirement) for the post of Chairman shall be
75 years and 70 years (Retirement) for the members.

Provided further that the Chairman and members shall be eligible for
re-appointment for another tenure. The period of re-appointment shall be determined by
the Government, which shall not exceed three years, subject to the age restriction as
provide above."

Jyoti Swaroop Srivastava,
Secretary incharge to the Government.

3refteres, AfAATeRT qsumed,
fIgR, 9e1 aRT Yoo va gfsal

fagR TToTe (IrATETRUT) 178-571+400-S10ST0UY0 |
Website: http://egazette.bih.nic.in
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fafr fawmr

St

6 3T 2024
Ho Toullo—01—18 /2024—4832 /oot |— fIER fau wed gR1 vumuiRd &1 f=foRed aifdfrem, Rmw
Y ATl i 05 SFTR, 2024 BI AFAN < Yo &, $Hb §RI Go—UHRY G Fal & o I febar

ST 2
fER—TIUIT & Ry W,
WER & qfg |




2 foe TISTe (sTatgmuT), 6 ST 2024

(e arfrfram 17, 2024)
faer wog favafqenreay dar amatr (Weneg) s, 2024
fIeR o0 faeafqeneaa Aar ST Afdfgw, 2017 # GREE - gg A= —
gaEeq— e eR g feafderem dar emam s em, 2017 4 Riegs o ot &
G fHar ST Smavad § | AT B AT s & a1 fvafderedl vd ST e el # et
31 FRgfad & forg ywrdl fbar e 1 sifvard ¢ |
T HRA TIRSY & YggaRd a9 #, fieR @) faumssa grr f=fRad wu & srfafrafad
fopar ST @ -
1. dféra i sy aR" |-
@) Tg ffm fEr g fvafderc ot manT (o) IifSfgH, 2024 w8 I
HDBT |
@) I I9UF H I bR o A ¥ ugd 8nm |
2. feer s fawafaeney Qar smatr sfrfaw, 2017 ) gaR1—2 &1 dmea - @R
I faeafdemera dar smanT srfafm, 2017 (MER 1w 20, 2018) & &RT 2 @ IULRT (vi) FTaq
gfoRenfod far S |

2 (vi) "Rt | UG 2 UTeaTdd, He—ureddd, FEd U, UG favafdenrera ot
ST BlelsT AT IR WRBR GRT Falerd [OHNT, Diclsl A1 Sod e wve # R ga=
FRA el ITEr |
3. faeR w>u fawafaena dar s sifSiffaw, 2017 @) gaRI—8 &1 deiegs |- f9ER
Y faeafaenerd Jar AT aifdifem, 2017 ¥, a7 (8) @1 fm=feaRaa wu § wforenfua fdbam smom:—
8 "IN, geAT fdeafdenera sifafaH, 1976 (f[SeR ifdf==H 24, 1976) dm fdgR g
feafderery 1M, 1976 (MBR & 23, 1976) & oidvia FeiRd Ml & AR
ffer & fawafdenerdl vd offid Aerfdenerdl & Ruedl &1 FYRe & forw srgen axm|
JRANT T WRBHR ERT FAI—AAT R ARRIfd S=a Rieqor et # Riera!l a1 fFgfe o
g Al M| IANT Rietpi &1 FRYRE & folv W dai &1 fFags &m, o & I
et vd Swa el gAY U gRfEEl & oef| et & fo fafga foear w2
4. PR |- AR @ g7 2 Td 9T 8 H Jad WA @& BN @ dIag@ 39 ORRN @
It gd H fhar I8 S A1 @ TS BIs dRAs A gof fEar T W SRem ar a1 e
FEE SIRATT IR AR & SMER UR UeTd -1e] [T ST a7 &I g |

AR B G |

6 SR 2024
Ho Teloullo—01—18 /2024—4833 / oivt: — fdER fdaM A8 gRT ARG 3R AR 9T §RT dated-
05" August, 2024 BT A IR WTod fIwafenery war SmANT (W) S, 2024 (MR afdfm 17, 2024) @
frfaRad el ogae f[deR ITud & WReR 4 96 R USING fhar o B, R R dfiue @
ITDE-348 & T (3) & o Iaq AATTH BT SN T H W IS T AR |

fSER—TIU % Aew
WHR & afeq |
(Bihar Act 17, 2024)
BIHAR STATE UNIVERSITY SERVICE COMMISSION (AMENDMENT) ACT, 2024.
AN
ACT

To amend Bihar State University Service Commission Act, 2017.

Preamble:- Whereas it is expedient to widen the definition of teacher in the Bihar
State University Service Commission Act, 2017. As well as it is also expedient to make it
affective for the appointment of teacher in all the University and Higher Educational
Institutions of the State.
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It is hereby enacted in the Seventy-Fifth year of the Republic of India, by the
legislature of Bihar as follows:-

1. Short title and commencement.—

(a) This Act may be called the Bihar State University Service Commission
(Amendment) Act, 2024.
(b) It shall come into force immediately on publication in official gazette.

2. Amendment in section 2 of Bihar State University Service Commission Act,
2017.— Sub section (vi) of section 2 of the Bihar State University Service Commission
Act, 2017 shall be substituted as follows :—

2 (Vi) ‘Teacher’ means Professor, Associate Professor, Assistant Professor and
Principal imparting instruction in department, college or Higher
Education Institution maintained by the university or constituent college
or State Government;

3. Amendment in section 8 of Bihar State University Service Commission Act,
2017.— Section 8 of the Bihar State University Service Commission Act, 2017 shall be
substituted as follows —

8 “The Commission will make recommendations for the appointment of
teachers in the Universities and Constituent Colleges of Bihar as
prescribed under the Patna University Act, 1976 (Bihar act 24, 1976)
and the Bihar State University Act, 1976 (Bihar Act 23, 1976). The
commission will also make recommendation of appointment of teachers
in Other Universities/Higher Education Institutions as notified by the
State Government from time to time. The commission shall discharge
such functions for the appointment of teacher as prescribed for the
Commission, under the said Acts and the Statutes made thereunder.”

4. Savings.—Notwithstanding the above amendment in section 2 and section § of
the act anything done or any action taken under this section shall be deemed to have been
legally completed done or shall be deemed to have been done and shall or will not be
question on the basis of amendment.

ANJANI KUMAR SINGH,
Secretary to the Government.

refterd, AfAdTery Ysumed,
fagR, g1 aRT yaIfera vd gfsal

fagR TToTe (3rATeTRur) 738-5714+400-S10S0UY0|
Website: http://egazette.bih.nic.in
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